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Bl Dear Individual Taxpayerg
| As we continue making e-Filing

easier, faster and taxpayer
f friendly for you, here’s an

| 'e-Filing brochure that’ll help ]‘ |
: Wil you understand the basics of |
B | TR e-Filing and its importance. |
| -8k In the pages inside, we’ve |

|} broken down the processes ]| |
!

' involved in e-Filing with a
@8 step-by-step guidance and
other necessary information. |
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A important Term you must
know. ITR stands for Income
Tax-Return. A form. you
have to submil To the Income
Tax Department. thal carries
information aboul your
annual income and The taxes
you're liable to pay on the

income. during the year.

-




Filing your. (TR is legally
mandalory as pen the
Income-tax Act. 1961
and also serves as an
importanl legal document
tor some/of Thel big
steps we lake towards
progress. And this makes |

it crucial for us o file
promptly and reqularly.

Some of -The occasions \
where an (TR becomes bl
mandatory are: |

Overseas Education

Visa Applications




. 1) The person beiﬁg a resident and
| ordinarily resident in Ipdia and
who:

(a) holds any asset (including any

B financial interest in any entity)
B ' ocated outside India: or

EEEN |
EEEE |

(b) has signing authority in any

-~ account oulside India: or

(c) is a heneficiarg of any assel
| (including any financial interest in
| any entily) outside India: or

2) Individual has deposited > Rs. 1
crore in aggregale in his Bank
Currenl Accounts: or

- 3) Individual has incurred expendi-
ture > Rs. 2 lakh for foreign
{ravel: or

4) Individual has incurred expendi- 558
Ture >Rs. 1 Lakh towards electric- S8

Filing of return is mandatory, ity consumption. or

ftotal Lo individual 9) Total sales. Turnover or gross

101 '“Come_ Of ah Indiviaua receipl in the business exceeded
exceeds maximum amount Rs. 60 Lakh. or

which is nol chargeable to | 6) Total gross receipl in the pro-

; - t . fession exceeded Rs. 10 Lakh: or :
e A (69 ks. 250000 7) Tolal tax deducted and colect- S8
(RN ITTART U e f source is Rs. 25,000 o ,

more (Rs. 50.000 in case of resi- 5

<60 Years). It is also mandatory |f 1 il

. 8) Aggregale deposit in one or
' more savings bank accounts is Rs.
50 lakh or more.




Remember. it is important to

keep al the documents ready

before you file. To help you
do that, here's a list we've

put together for you:
A

‘
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*Salary certilicate / Form 16 issued

hg employer.

*Interest certificates issued by your
banks for the deposits / education
loans and housing loans etc

*Life lnsurance premium receipls.
health Insurance premium receipls

*Bank accounl stalement.

«Form 76 AS which shows the tax
amount already deducled or paid
during the previous year.

*Bank account number and IFSC Code.

if Bank account is not pre-validaled

for nominaling for tax refund if Ay,

 Quarter-wise information on Dividends

" received during the previous year
« Annual Informalion Stalement (AIS).
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This is a certificate from
Eour employer that tax
as been deducted on your
salarg and deposited on
your behalf.
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You can get Form 16
from your employer.




VLTI eriifrrfiissy

Annual Information Statement
(AIS) carries your financial
transaction de?ails of a
financial year. AIS helps you
' in filing the appropriate

ITR form.
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|  How To view AIS Form

* Login to income tax portal

F « (lick on Services tab

e (lick on AIS

» Download AIS as a pdf or as a JSON




This is the

stalement
which provides
details of the
taxes deducled.
collected and
paid during the

financial year.

How To download
Form 260 AS?

l. Logon to
illps:/ /www.incomelax.gov.in

7. Go to e-file menu, select
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lncome Tax Return
2. (lick View Form 26AS
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Once you have the
documents in place.

follow these simple ste
To login To The por’[af
Www.incomelax.gov.in

and gel started

w

*Register on the e-Filing portal

(IF you are first time filer 8

not alreadg registered)

«Login to e-Filing Portal with
~ e-Filing ID and Password
*Register your Digital Signature
(if applicable)
*Updale your personal mobile
number and email ID as

primary contact details.
.



NOW THAT
EVERYTHINGS INPLACE.
HERE'S WHAT Y0U
NEED TO DO. TOSTART |

FILING YOUR
INCOME TAX
RETURN.

TOTAL DEDUCTIONS:

Verify any deductions gou'wish to
claim under Chapler VI-A of the

PERSONAL INFORMATION ~IRUCHUZ ST
Verity the auto-filed data from TAX PAID:
your e-Filing profile

(ross check the tax paid data |

GROSS TOTAL INCOME: pre-filed in the ITR with entries
- mentioned in Form 26AS.
Examine the pre-filed information | BeX il |

and double-check the details of

your income sources. including
your salar‘g/ pension. income from
rent, and other sources (such as
interest income. capital gains.
etc.). Check for any exempt
income you may have during the
previous year. Refer To the
Annual Informalion Statement
(AIS) before finalizing Total Income.




On the Preview and Submit Your
Return page. enler Place. select
the declaration checkbox and
click Proceed to Validation.

e S i

Once validated. click Proceed
to Verification.




You're not done unlil you finish
this last step. E-verification. Your
ITR will not be processed until you
verify. You can e-verify using one
of the modes mentioned as under:

_—_ S T T e e el e e e mpal e we

 Aadhaar OTP

« EVC through Bank Account
« EVC through Demat Account
» Sending duly signed [TR-V through Post to (PC Bengaluru.

We hope this helps you in your filing
journeyl For any assistance or quidance.
feel free to reach out Tous on our twilfer

handle @IncomeTaxindia or call us on:
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